285 Re: Grevances of Members

(ii) Cighth Report on the Action Taken
by thc¢ Government on  the
Recommendations  /  obscrvations
containcd iax  the Secventcenth
Report of the Committee on the
subject of “Edible Oils”

RE: GREVANCES OF MEBIBERS OF
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According to the principle of natural
justice, we have committed to so many
people that we will give them in the April
quota. Now, a long list is pending with
us. We arc maintaining registers, but how
do we mcet them and how do we face
them? After all, if somcbody has made
some gadbadi somewhere, you take him
to task. It docsn’t mcan that it should be
given up. The Government is committed
to giving it. It must be given to us today
itself.
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SHRIMATI RENUKA CHOW-
DHURY (Andhra Pradesh): It has been
decided that it would be raised to
1,00,000 but that is not done. We cannot
afford to run the show like this.

oft T atEnR: IR W fwgE w § A
.. (Tmam) ..

SHRI TRILOKI NATH
CHATURVEDI (Uttar Pradesh): The
thing is that it has never been announced
in this Housc that the decision taken
there will be applicable to the Mcembers
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of this Housc. As my colleaguc has said
if it has been stopped as a policy after an
agrcement between the Chairman of the
Rajya Sabha and the Specaker of the Lok
Sabha, then, at least there should be an
advance notice so that our carlicr
commitments can be met.
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SHRIMATI RENUKA
CHOWDHURY: Madam, it is very sad
that Meinbers of Parliament
...(Interruptions). I want to say something
to this Housc and through you, to the
Government. India has some of the
largest constituencies. Some of the
Mcembers  represent what  are  small
nations elsewhere, We actually look after
millions of people. R is physically
impossible and fiscally impossible to run
this in this way. And we have to beg for
these things. These are not privileges.
There are nccessities. We do not mind
not getting tclephones. But places take
the responsibility to tcll the pctitioner
who comes to us. A8 T W HH &
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e W@ 21 It is a shameful situation that
we arc not taking congnizance of the
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] ® ¥ 10 feel ashamed to talk like this,
Madam, through you I wish to convey
this. (Interruptions).

SHRI R. K. KUMAR (Tamil Nadu): I .
fully and strongly support all the
demands (Interruptions).
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SHRI M. A. BABY (Kerala): Madam,
1 would......

THE DEPUTY CHAIRMAN: I do
not want to continue the discussion on
this.

SHRI M. A. BABY: Madam, I want
just half of a minute of induglence
because it has been raised by our hon.
Colleauge.

THE DEPUTY CHAIRMAN: I do
not want to continue this. (Interruptions).
Just one sccond.

SHRI M. A. BADBY: We have our
scrious reservations about increasing the
salary (Interruptions).

SHRIMATI RENUKA CHOW-
DHURY: I do not want to stand and beg
for anything. I am asking for what are my
rights, what are my fundamental needs,
what are my privileges and what I am
entitled to. I am tired of this game
...(Interruptions).

THE DEPUTY CHAIRMAN: Enough

is cnough. Please sit down.
(Inmterruptions).
SHRI SURINDER KUMAR

SINGLA: Madam, it is very unfortunate
that I have to bring one fact to the notice
of the hon. House. Most of the Members
of the Communist Party requests to raise
this matter on the floor of the House and

[16 MAY 1997

of Parliament 290

they will support us. But now they are
saying something else. (Interruptions). It
cannot go on like this. (Interruptions).

THE DEPUTY CHAIRMAN: Mr.
Singla, you made your point. Will you
pleasc sit down?

SHRI M. A. BABY: Madam, may I
have your indulgence? This is an
allegation. I want to put the record
straight. 1 have great respect for Singla
Ji. He said that some of the Members of
the Communist Party requested him that
they cannot raise this matter and he has
to raise it. In that case, I would like to
know which Member has requested him.
We want to know. It is not our position.
1 want to put it on record.

THE DEPUTY CHAIRMAN: Pleasc
sit down. Let me put the record straight.
There is a Committee of both the Houses
of Parliament, represcnted by all the
political parties which goes into the
details about emoluments and privileges
of the Members regarding telephones,
airline tickets etc. etc. That Committee is
represented by all political parties from
both the Houses of Parliament. That
Committee sat, discussed and made
certain recommendations to the Speaker
long back. The Committee gave it
recommendations twice. Those
recommendations are hefore the
Government. Everybody is committed to
it. So, please don’t create any kind of
feeling that half of the Members are for it
and half of the Members are against it
because everybody is represented in that
Committee. So, the matter is before the
Government. 1 would request the
representative of the Government to
listen to the grievances of the Members
and take appropriate action as per the
recommendations of the Committee of
both the Houses of Parliament.
(Interruptions). That matter is over now.

SHRI S.B. CHAVAN (Maharashtra):
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Madam, T would like to submit a small
point for your consideration. All these
aspects were thoroughly gone into. You
have given your direction. Now the
question is: “Why is the Government not
responding?” Certainly, we arc cntitled
to know as to why the Goverament is
keeping mum. They are not responding
to anything.

THE DEPUTY CHAIRMAN: Mr.
Venkatraman, if you represent the
Government, please respond.

THE MINISTER OF SURFACE
TRANSPORT (SHRI T. G.
VENKATRAMAN): Madam, I can only
pass on the information. (Interruptions).
1 have hcard the scntiments expressed by
the hon. Members and I will pass on the
information to the quarter concerned.
(Interruptions).

SHRI SATISH AGARWAL: Are you
a Minister or a postman that you will
pass an the information?({nterruptions).

SHRI SURINDER KUMAR
SINGLA: It is the collective
responsibility of the  Government.

(Interruptions).

THE DEPUTY CHAIRMAN: Don’t
make an issuc like this. Don’t make an
issue in that manner; it looks unruly.
The Government is scized of the
situation. Mr. Minister, please don’t say
that you will convey the feclings of the
Members. Fine. You are conveying the
information. The House appreciates it.
But therc is a two-way system. When
the Mcmbers raisc an issue on the last
day, while you convey, you convey the
rcaction of the Government back to the
Mcmbers.

SHRI T. G. VENKATRAMAN: I will
certainly convey the feelings of the
Mcmbers that the matter should be
decided.

THE DEPUTY CHAIRMAN:
Whatever may be the views of the
Government, it should be
communicated. (Interruptions).

SHR1 TRILOKI NATH CHATUR-
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VEDI: Madam, T would like to submit
onc point.

THE DEPUTY CHAIRMAN: No
more discussion on this subject.

SHRI TRILOKI NATH CHATUR-
VEDI: 1 am not going to say anything
on this topic. 1 am going to say
somcthing clse. Madam, 1 have to draw
the attention of the House to your
carlicr rulings that at Icast cither the
Minister of Parliamentary Affaris or the
State Minister should be present here.
Somchow or the other, it has been
happening for the last few days that
ncither the Minister for Parliamentary
Affairs nor the Stdte Minister is present
in the House. This is rather very
unfortunate. And it is through the
Minister of State for Parliamentary
Affairs that we normally conduct such
business.

THE DEPUTY CHAIRMAN: The
thing is that Ministers are here. but the
Parliamentary  Affairs  Minister  arc
specially respansible for the
Parliamentary work. Mr. Venkatcswarlu
had got somec business in the other
House. So, he had to lcave, but I am
sure, he could have been substituted by
someone clse. I will ask somcbody to
take the responsibility becausc it is their
duty to cnsure communication betweem
thc Government and the House. Mr.
Venkatraman, now you arc taking the
responsibility, fine. I appreciate it, but
the Mcmber wishes that the one who is
assigned for it, should also be therc.

RE. ATROCITIES COMMITTED ON
MINQRITIES
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